109

BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH AT NEW DELHI

OA No. 1226/2024

In the matter of:-

Parveen Kumar and others ....Applicants
Versus
State of Haryana and others ....Respondent
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November 1997 issued Under Section 4 of the
Act, 1900
3. Annexure-R/2 -A copy of Notification dated 04 7-8
January 2013 issued Under Section 4 of the Act,
1900 '
4. Annexure-R/3- Documents given by village 9-14
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

OA No. 1226/2024

In the matter of:-

Parveen Kumar and others

State of Haryana and others

....Applicants

Versus

....Respondents

REPLY ON BEHALF OF RESPONDENT No. 4 &8

MOST RESPECTFULLY SHOWETH:

1.

That present application has filed by the applicant alleging illegal
felling of trees and illegal mining in land belonging to the village

Panchayat, Mohanpur, Block Kanina, Mahendergarh.

That the present reply is being filed through Sh. Vijender Singh, IFS,
Deputy Conservator of Forest Officer, Mahendergarh who is
authorized and competent to file the same on behalf of answering
respondents. Present reply is being filed pertaining to issue of felling

of trees and in the issue of mining, separate reply is being filed by

Mines & Geology Department.

That Govt. of Haryana issued notification No.
S.O.121/PA.2/1900 /S4/97 dated 28 November 1997
under section 4 of the Act, 1900 prohibiting the
following acts for a period of 15 years in the areas of
Narnaul - All revenue estates of Narnaul Tehsil &
Mahendergarh - AIll revenue estates of Mahendergarh

Tehsil for giving effect to the purposes of the Act, 1900:-

“The cutting of trees or timber except Eucalyptus and
Poplar or the collection or removal or subjection to any
manufacturing process, of any forest produce other than
flower, fruit and honey, save for bonafide domestic or
agricultural purposes or for purpose of the right Solders

in the land, provided that the owners of the land may sell
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trees or timber after obtaining a permit to do so from
theDivisional Forest Officer, of the concerned division,
such permit will prescribe such conditions for sale as
may from time to time appear necessary in the interest of
Jorest conservancy.”

A copy of Notification dated 28 November 1997

issued Under Section 4 of the Act, 1900 is enclosed
herewith as Annexure R/1.

abovementioned

After expiry of the
notification,fresh Notification dated 04 January 2013
under Section 4 have been issued by the State
Government. The said notification continued till date

only for the area specified therein.A copy of Notification
dated 04 January 2013 issued Under Section 4 of the Act,

1900 is enclosed herewith as Annexure R/2.

The land in question falls under the abovementioned

areas specified Under Section 4 of the Act, 1900.

That any non-forest activity including felling of trees
over the land having status of forest, requires prior
permission under Forest Conservation Act, 1980. The

land in questiondoes not fall within the definition of

‘forest’ under any of the enactment.

That V\./ith reference to complaint of village Mohanpur, Block
Kanina regarding illicit felling of trees from panchayat land of
village Mohanpur, it is submitted that concerned officials from
Forest Department visited the site and found that work was already
executed.by contractor and was done by Sh. Naveen Kumar (C/o

Jasveer Singh Dahiya Contractor) S/o Sh Ranbeer Singh resident of

Bidlan, Distt Sonipat.
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=P That during enquiry, Sarpanch gave certain documents which are

annexed as Annexure-R/3.

6. That for the illegal felling of trees, Forest Offence Report No.
096/0604 dated 03-08-2024 against Naveen Kumar (C/o Jasveer
Singh Dahiya Contractor) S/o Sh. Ranbeer Singh R/oBidlan, Dist.
Sonipat has been issued. A prosecution case no. COMA/05/2025
against Forest Offence Report No. 096/0604 dated 03-08-2024 has
been submitted in civil court Kanina (Copy enclosed as Annexure-
R/4)

In view of the facts and circumstances mentioned herein above
by which the department has taken action as per rules against the
offender. Present OA is not maintainable and sustainable qua the

answering respondents and same is liable to be dismissed qua

Depug\@:e/rvator of Forest,

Mahendergarh,

answering respondents.

Place : Mahendergarh
Date: 15.05.2025
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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH AT NEW DELHI

Original Application No. 1226/2024
In the matter of:-

Parveen Kumar and others

...Applicants
Versus

State of Haryana and others ....Respondents

AFFIDAVIT

LVijender Singh, IFS, Deputy Conservator of Forest Mahendergarh
District Mahendergarh, do hereby solemnly affirm and declare as under:-

1. That deponent is well conversant with the facts of the above case and

is also competent to swear this affidavit in the aforesaid official

capacity.
2. That I have gone through the contents of accompanying reply which
has been drafted under my instructions
3. That Annexures are true copy of their originals
?@i;t
Verification:-

N .
Verified thét\contentswof/the sapove affidavit are true and
/)

correct as per my knowledge: ~and/informatidn derived from official record.

No part of it is false and nothing have been concealed there from

—_—
AT TLQTED onent
lDu' .‘k H‘AR!MA Advocata
VULary WBile {Govy /£
et ‘\” thndca)

2! 30')9
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Annerore -~ Rl

HARYANA GOVT. GAZ. (EXTRA), NOV. 28,1997
(AGAIN .7.1919 SAKA)
[Authorised English Translation]
HARYANA GOVERNMENT
FOREST DEPARTMENT
ORDER

Dated 28, November, 1997

No. S0 121/P.A. 2 / 1900 /S.4/97:- Whereas, the
Governor of Haryana is satisfied after due enquiry, that
the regulations, restrictions and prohibitions

hercinafter contained are necessary for the purpose of

giving effect to the Punjab land preservation Act, 1990.
Now therefore, in exercise of the powers conferred
by section 4 of the said Act, and in suppression of
Haryana Government, Forest Department order No. S5.0.
130/P.A/,2/1900/S. 4/1995, Dated the 16°" November, 1995,
the Governor of Haryana hereby prohibits the following
acts for a period of fifteen years with effect from the
date of publication of this order in the official
Gazette, in the area more particularly specified 1in the
schedule given below, which has been notified wunder
section 3 of the said Act, - vide Haryana Government,
Forest Department,
Notification No. S.0.113/P.A. 2/1900/S.3/97, date the 177
November, 1997.

a) The cutting of trees or timber except eucalyptus
and poplar or the collection or removed Or
subjection to any manufacturing process of any
forest produce other than flower, fruit and honey,

save for bonafide.

domestic or agricultural purposes or for purpose of the
rightholders in the land, provided that the owners of
the land may sell trees or timber after obtalining a

permit to do so from the Divisional Forest Officer, of
the concerned division, such permit will prescribe such
conditions for sale as may from time to time appear
necessary 1in the interest of forest conservancy. In
notified are of Panchkula District, Ambala District and
Yamuna Nagar District of the State of Haryana,
Specified in the below mentioned schedule, Khair trees
(acacia Cotechu) shall be purchased solely by Haryana
Forest Development Corporation limited at the prices
fixed by the Board of Directors of the Haryana Forest
Development Corporation Limited.
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mettaled & unmetalled road

SCHEDULE
fﬁ District Tehsil Villages 1
[ﬁ Panchkula Kalka Area lying on North side of

( Ambala

Naraingarh,

Y/Nagar

Jagadhri

connecting Chandigarh ,
Panchkula, Ramgarh, Raipur
Rani, Naraingarh, Sadhaura,
Bilaspur,Chhachrauli,
Dadupur, and reaching
Jamuna river near Villages
Nathanpur and Lakur.

Faridabad

Ballabgarh

Area lying on western side
of Delhi-Ballabgarh road
and northern side of
Ballabgarh-Sohna road.

Gurgaon

Nuh

Areas lying on western side
of Delhi-Alwar road.

Ferozepur Jhirka

All revenue estates of
Ferozepur Jhirka Tehsil.

Gurgaon

All revenue estates of
Gurgaon Tehsil.

Sohna

All revenue estates of
Sohna Tehsil.

Pataudi

All revenue estates of
Pataudi Tehsil.

Mohindergarh

Narnaul

All revenue estates of
Narnaul Tehsil.

Mohindergarh

All revenue estates of
Mohindergarh Tehsil.

Rewari

Rewari

All revenue estates of
Rewari Tehsil.

Bawal

All revenue estates of
BawalTehsil.

Kosli

All revenue estates of
Kosli Tehsil.

Bhiwani

Dadri

Bhiwani

Loharu

Areas lying on western side
of Dadri, Bhiwani, Tosham &
Hisar Road.

S. K. MAHESHWARI,

Commissioner and Secretary to
Government, Haryana, ForestDepartment
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HARYANA GOVT. GAZ. JAN. 15, 2013 5
(PAUS. 25. 1934 SAKA)

[Authorised English Translation |
HARYANA GOVERNMENT
FOREST DEPARTMENT
Notification
The 4th January, 2013

No. S.0. 8/P.A. 2/1900/S. 4/2013.—Whereas the Goverror of Haryana is
satisficd, after duc cnquiry. that the regulation, restrictions and prohibitions
hereinafter contained are necessary for the purpose of giving effect to the provisions
of the Punjab Land Preservation Act. 1900 (Punjab Act 2 of 1900);

Now, therefore, in exercise of powers conferred by Section 4 of the said Act.
the Governor of Haryana hereby prohibits the following acts for a period of fifteen
years with effect from the date of publication of this order in the Official Gazette in
the areas more particularly specified in the Schedule given below. which has been
notified under Section 3 of the said Act. vide Haryana Government, Forest

Department, Notification No. S.O. 81/P.A. 2/1900/S. 3/2012. dated the
19th December, 2012.

(a) The cutting of trees or timber except Eucalytus, Poplar. Bakain,
Bamboo, Tut, Amrood and Ailanthus or the collection or removal
or subjection to any manufacturing process, of any forest produce
other than flower, fruit and honey. save for bona fide domestic or
agricultural purposes of the right-holders in the land, provided
that the owners of the land may sell trees or timber after obtaining
a permit o do so from the Divisional Forest Officer of the concerned
division. Such permit wil prescribe such conditions for sale as

may, from time to time, appear necessary in the interest of forest
conservancy. The farmers of the State shall be liberty to sell Khair
trees to any person/agency/Haryana Forest Development

Corporation Limited of their choice SO as 10 enable them to get

remunerative price of their products pravided that the owners of

the land may sell the Khair trees after obtaining a permit to do so
from the Divisional Forest Officer concerned.
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26 HARYANA GOVT. GAZ. JAN. 8, 2013
(PAUS. 18, 1934 SAKA)
SCHEDULE
District Tehsil Village
l 2 3
Panchkula Kalka Arcas lying on North side of metalled & unmectalled road
Panchkula connecting Chandigarh, Panchkula. Ramparh, Raipur Rani.
Ambala Naraingarh Naraingarh, Sadhaura. Bilaspur. Chhachhrauli, Dadupur and
Yamuna Nagar  Jagadhari reaching Jamuna river near vitlages Nathanpur and Lakur.
Chhachhrauli
Faridabad Ballabgarh Areus lying on western side of Delhi-Ballabgarh road and northern
Faridabad road and northern side of Ballabgarh-Sohna road.
Mewat Nuh Areas lying on western side of Delhi-Alwar road.

Ferozepur Jhirka All Revenue Estates of Ferozepur Jhirka Tehsil.

Gurgaon Gurgaon All Revenue Estates of Gurgaon Tehsil.
Sohna All Revenue Estates of Sohna Tehsil.
Pataudi All Revenue Estates of Pataudi Tehsil.
Mohiadergarh  Narnaul All Revenue Estates of Narnaul Tehsl.
Mohindergarh  All Revenue Estates of Mohindergarh Tehsil.
Rewari Rewari All Revenue Estates of Rewari Tehsil.
Bawal All Revenue Estates of Bawal Tehsil.
Kosli All Revenue Estates of Kosli Tehsil.
Bhiwani Dadri Arcas lying on western side of Dadri. Bhiwani, Tosham & Hisar
Bhiwani Road.
Loharu

KRISHNA MOHAN,
Additional Chief Secretary 1o Government Haryana,
Forest Depariment.
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